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CENTRAL .^MINISTRATIVH TRIBUNAL, PRm:.S;\^

NEW DHIHI.

aA.No> 393/91 .

New Delhi; January ii,i993.

HCN'BIS MR.S.R«/\D;IGa, MEMBEa (A).

HCN'BUE MRS. lAKSHMI SWAf,lINATIiAN , MEhlBia <jj

Shri M.P.Singh,

s/o Shri J.D.Singh,
Diesel Fitter, Grace-I,
Diesel Shed, Tuklakabad,
New DeIhi.

By Advocate Shri G.D-.Bhandari,

Ve rs us

1. Union of India, through
• General Manager, '

Northern Railway,

Barod'i House,
New Dh5 Ihi.

2, Divisional Railway Managftr,
Northern Railway,
State Entry Road,
N«w De Ihi,

By Advocate Shri Shy am Moorjani.

_jymj5NT<0R/\iLi_^

3y..Hon'ble Mr.S .R. '̂̂ diae_j_ j^emh^r^j^A

In this application/ Shri fvl.r.i

Chargeman, Diesel Shed has prayed for

the impugned reversion order dated 19.ri,

for a dir-sction to the respondents to da.;;

ths result of the selection held on 13,7, j;-.

by the interview held on 23.8.88 (Anu-.-xur--^-

A22)j and further direction to the resp-j-v"?
give all thts consequential benefits rssu^.ta

the declaration of the aforesaid select! jt; :>

interpolating his name in the earlier

and pay and arrears of salary and allowanc-..
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2. He have heard Shri G.D. Bhaodari f

applicant and Shri Moorjani for th'-; rsspr;nc!ynh--.
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3. From the statements, made b/ d t i

learned counselj and the documents plan? -

our perusal by Shri Bhandari, it ^ppssdC-. "n.vl

the applicant has been interpolatet! in

list of 19^1 vids order dated 23,3,93 .i

also conceded very fairly by Shri Bhan-.i .ri :

the applicant has been pra^joted firstly r

Char gem an Grade Rs.1400-2303 and sec :.nc1:T

II Grade Rs. 1600-2660. Shri Bhandari, K:>.-vr.-j. .

states that while the applicant's junions

received a further promotion as Foreman r;

Rs.2030-3200, the applicant still c :>ntin r.-^

to work as Senior Ghargeman, and a pray er - ib.

therefore, been made that the appiicant

considered for further proiriotion as Fyr^-rrsn.-

4. Shri Moorj an has also vsrv r.dr

conceded that if the applicant makes a

to the authority concerned, specifyinc -ri. a-:

the respondents would be lAdiling to c-r; f:?: -
same and thereafter dispose of the nt-t

in accordance with law and the ixtant •-

instructions on the subject, , tV-re i c

dispose of this O.A. •-•vith the direction -b '

in the event the applicant filfss r&i.r:. •<n •

highlighting his grievance before thy c

authority(Divisional Railvvay Mafi-b/ilv-

respondent No.2), the said fuactionar,; . . - d
the applicant an opportunity of beiay h»

thereafter dispose of the s„id reprt.-• •ir-.cru
by a detailed speaking Order within t;vr.
the date of the repressntation being

xntiniation to the applicant. Liberty "s
to the applicant that in the event any

• f?"*-. ?- i-.

Still survives thereafter, it ,vi U
be



I

- 3 -

«y/v

to agitate the matter/rafter exhausting

available remedyj if s o advised , in at

v/ith lavvv' No costs.

(mismi smuNATtm )
member (j)
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